FACTUAL AND ACTION TAKEN REPORT
OF JOINT COMMITTEE
IN OA 19/2021 (CZ)

PRABHAT MOHAN PANDAY
VS
State Of MP and Ors

COMMITTEE MEMBERS

1. District Collector, Chhindwara, through its representative, Shri
Manish Palewar, Mining Officer, Chhindwara.

2. MP SEIAA, Bhopal through its representative Mr. Alok Nayak,
OIC, MP SEIAA, Bhopal.

3. MPPCB, through its representative Mr. Avinash C Karera,
Reagional Officer , MPPCB, Chhindwara.
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Factual and Action taken report of Joint-Committee in compliance to the NGT Orders
dated 25/05/2021 in the matter pertaining to the O.A. No. 19/2021(CZ)- Shri Prabhat
Mohan Pandey V/s State of Madhya Pradesh & Others.

Hon, able NGT vide order dated 25/05/2021 in the case O.A. No. 19/2021(CZ)- Shri Prabhat Mohan
Pandey V/s State of Madhya Pradesh & Others has constituted a committee of authorities consisting
following:

1. District Collector Chhindwara.

2. MP SEIAA, Bhopal.

3. M.P. Pollution Control Board (Nodal Agency).

In compliance of the order a joint committee meeting cum visit was carried out on 2™ and 3" of
July 2021in Chhindwara region in presence of the following members:

1. District Collector Chhindwara, through his representative, Shri Manish Palewar, Mining
Officer Chhindwara

2. MP SEIAA, Bhopal, through its representative Shri Alok Nayak, OIC, MPSEIAA, Bhopal

3. M.P. Pollution Control Board (Nodal Agency), through its representative Dr Avinash C.
Karera, Regional Officer, MPPCB Chhindwara

As per the directions of Hon, ble NGT and after the perusal of all documents enclosed along with the
petition and site visits point-wise issues and observations / findings are as follows:

L. Issue: There is a huge quantity mismatch in the sand for which tender was floated and the
sand for which Environment Clearance was accorded thereby stimulating illegal and
additional excavation of Sand.

Observations/ Findings: During the meeting, MPSEIAA briefed the committee about the
complete procedure followed by MPSEIAA while issuing / transferring of ECs’ including the
details of all supporting documents [Annexure- 1 & 2] submitted by PP along with the EC
Applications as per EIA Notification 2006 and other OM dated 20/06/2019 [Annexure- 3 &
4]. MPSEIAA duly follows the procedure laid down in the Environment Impact Assessment
Notification, 2006 while deciding the EC applications. Also it worth mentioning that, as per
Madhya Pradesh Sand (Mining, Transportation, Storage and Trading) Rules 2019
[Annexure- 5] as under:-

“ Rule 12 (4) permissible quantity- the mining shall be permitted up to minable quantity fixed
in the mining plan, ECs', Water / Air Consents (whichever is less)”

This rule gives further clarifying in the matter as the documents required to be relied upon
for determining the permissible quantity are Mining Plan, EC and Air/Water Consents.
Quantity mentioned in the Tender document has no relevance in deciding the permissible

excavation rate as per the Rule 12(4).

From above it is clear that, MPSEIAA consider the quantity of sand mentioned in the
approved Mining Plan & Replenishment plan approved by the Competent authority and not
the Notice Inviting Tender (NIT) so there may be mismatch in the production capacity in the
issued / transferred EC with the quantity of sand mentioned in NIT.

Further, in cases pertaining to transfer of ECs’, the production capacity mentioned in the EC
MPSEIAA is same as per the original EC issued by MPSEIAA /DEIAA and

transferred by A
Jan, in compliance with the provisions

also the approved Mining Plan with replenishment p
laid down under para 1 l.traferability of Environmental Clearance (EC) of EIA Notification

2006.
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During the scrutiny committee found that the production capacity mentioned in ECs’
issued / transferred by MPSEIAA is as per the Mining Plan and replenishment plan approved
by the competent authority and quantity mentioned in the Tender document has no relevance
in deciding the permissible quantity as defined in Rule 12(4) of the Madhya Pradesh Sand
(Mining, Transportation, Storage and Trading) Rules 2019. Here it is noteworthy that
although the production capacity mentioned in the EC letter may be different from the
quantity of sand mentioned in NIT, this does not stimulate illegal or additional excavation of
sand. No discrepancy was observed by the Committee in the procedures.

Issue: Some of the sand quarries are not mentioned in the tender documents but despite of
that EC has been given over the same and the contractor is carrying out mining activities
over the same.

Observations/ Findings: From the list provided in the petition as Annex A/2, the case at
S.N. 1 of Village Wadegaon at Khasra No. 426/2-3-4 is related to the prior EC issued to a
Stone Mine. Whereas the project mentioned at the S.N. 2 of Village Chaumau at Khasra no.
85 related to prior EC for Sand Mine is already included in the NIT at SN. 30 please refer
Annexure-6. No discrepancy was observed by the Committee.

Issue: No District Survey Report has been prepared before starting the operations of the sand
quarries in the district of Chhindwara.

Observations/ Findings: The Committee examined all the cases wherein EC has been issued
/ transferred by MPSEIAA mentioned in the list provided in the petition as Annex A/2, it was
found that all fresh applications appraised in MPSEIAA had supporting documents including
the District Survey Report (DSR) as mandatory document in compliance of MoEF & CC
Notification dated 15/01/2016 and OM of MPSEIAA dated 20/06/2019 please refer
Annexure 3. It was also found that no fresh application for obtaining EC has been appraised
by SEIAA / SEAC without considering the DSR of Chhindwara which was approved by the
competent authority.

For the cases pertaining to the transfer of EC, DSR is not a mandatory document as these
cases are not required for appraisal by the technical committee (SEAC) as per the provisions
of EIA Notification 2006 (para 1l.traferability of Environmental Clearance (EC) of EIA
Notification 2006) please refer Annexure 4. No discrepancy was observed by the
Committee.

Issue: The scientific annual replenishment study which is mandatory as per the MoEF
Guidelines as well as various judgements of the Hon’ble NGT and Apex Court, has not been
conducted by the Non-Applicant officials before starting the excavation of sand.
Observations/ Findings: The Committee examined all the cases wherein EC and transfer of
ECs’ has been issued / transferred by MPSEIAA mentioned in the list provided in the
petition as Annex A/2 please refer Annexure 6, it was found that all fresh applications
appraised by MPSEIAA/ SEAC had supporting documents including the Mining Plan with
Replenishment Plan approved by the competent authority as mandatory document in
compliance of MoEF & CC Notification dated 15/01/2016 and OM of MPSEIAA dated
20/06/2019 please refer Annexure 3. It was also found that no fresh application for obtaining
EC has been appraised by SEIAA / SEAC without considering the Mining Plan with
Replenishment Plan approved by the competent authority.
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Summary of the submissions made and considered by MPSEIAA [Annexure- 6] while
appraising the projects as mentioned in the list of the 10 cases of annex -A/2 submitted with
the petition. No discrepancy was observed by the Committee.

Issue: No response to the complaints filed by Applicant from the Non-Applicant officials,

which establishes the fact that various anomalies have been done as a result of which the

environmental loss is occurring tremendously on daily basis and the environmental norms are

being violated at the threshold.

Observations/ Findings: No specific complaints have been reported against any of the sand

mines of District Chhindwara as listed in the Annex 2/A of the petition.

Issues: A substantial issue of environment has been raised.

Observations/ Findings: Committee took up random visits to some of the mining to

evaluate the environmental issues from the river sand mining. Committee visited following

sand mining sites and sand stock yards:

1. Rohna Sand Mine on river Kanhan, Sausar

2. Mehandi -1,2,3- Sand Mines on river Kanhan, Sausar.

3. Imlikheda Sand Mine- on River Kulbehra, Chhindwara

4. Khutamba Sand stock.

Sand mining has been stopped in the district from 30" June (mid night), thus no mining

operations were observed at any of the sites. Other general observations are as follows:

» No damages were observed on the banks of the sites visited.

> River flow was found to be normal.

» River water quality of major river mining sites (R. Kanhan & R. Pench) as per the
MPPCB Monitoring falls under category ‘B’.

» The evacuation roads in the visited mines are not maintained appropriately.

> Proponent has not carried out plantation as per the condition of EC.

» Proponent could not show any CSR / CER activity being implemented in the region.

» PP could not furnish copy six-monthly compliance report of the EC conditions; PP has
committed to submit the same at the carliest.

» Khutamba Sand stock visited was found uncovered which is likely to cause loss of
mineral during heavy rains.

Suggestions

1. PP is required to construct WBM evacuation roads and maintain them, at all the mining
sites.

2. PP is required to identify the suitable land parcels in the catchment of all the mining sites
in consultation with Forest Department and District Administration for tree plantation
immediately.

3. PP is required to plan and take up the need based CSR / CER activities for all the mining
sites in consultation with District Administration and Local Body immediately.

PP has to submit the six-monthly compliance report of the EC conditions on priority.

5. Sand stock should be covered appropriately to prevent mineral loss.

P

Al

Man alewar, Alok Nayak, Dr Avinash C. Karera,
MiningOfficer Chhindwara OIC, MPSEIAA, Bhopal Regional Officer, MPPCB
Chhindwara
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Annexure 1
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@ TMFMmbMWWSEMAbWNEC:
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PPappiodonPARNESHhFom7mm.lwpporww
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submit the hard copy of the application along with all supporting
muwwhmmmmwwm

After the submission of hard copy by PP in SEIAA office, the hard copy of
mmumms&wwuummmnh
processed for upcoming SEIAA meeting

Then a presentation is made by PP before SEIAA committee.

If SEIAA committee satisfied with the presentation of PP, the EC is
transferred on the recommendation of commitiee

L memwmmamwmdm

v

v

Online application of PP at PARIVESH in Form ~ 7 along with supporting
documents for transfer of Environmental Clearance

Documents related to transfer of mining lease issued by State Govt.
or Competent Authority

v Copy of Environment Clearance issued to previous Project Proponent

Notarized Affidavit on Rs. 100/- non-judicial stamp in prescribed format by
Pmpdﬁmﬁtomnmmmnmumm

Notarized Affidavit on Rs. 100/ non-judicial stamp in prescribed format by
Project Proponent/sub lessee/main lessee on behalf of sub lessee to
whom environmental clearance was issued

Approved Mining Plan with Replenishment Plan in the name of Project
Proponent

Revised Environment Management Plan
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(P i d in the G of India, Extraordinary, Part-11, and Section 3, Sub-section (ii)
MINISTRY OF ENVIRONMENT AND FORESTS

New Delhi 14" September, 2006

Notification

S.0. 1533 Whereas, a draft notification wunder sub-rule (3) of Rule 5 of the
Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on
new projects or activities. or on the expansion or modernization of existing projects or
activities based on their potential environmental impacts as indicated in the Schedule to the
notification, being undertaken in any part of India', unless prior environmental clearance has
been accorded in accordance with the objectives of National Environment Policy as approved
by the Union Cabinet on 18" May., 2006 and the procedure specified in the notification. by
the Central Government or the State or Union territory Level Environment Impact
Assessment Authority (SEIAA), to be constituted by the Central Government in consultation
with the State Government or the Union territory Administration concerned under sub-section
(3) of section 3 of the Environment (Protection) Act. 1986 for the purpose of this notification,
was published in the Gazette of India .Extraordinary, Part II, section 3, sub-section (ii) vide
number $.0. 1324 (E) dated the 15 September 2005 inviting objections and suggestions from
all persons likely to be affected thereby within a period of sixty days from the date on which
copies of Gazette containing the said notification were made available to the public;

And whereas, copies of the said notification were made available to the public on 15"
September, 2005;

And whereas, all objections and suggestions received in response to the above
mentioned draft notification have been duly considered by the Central Government:

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v)of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause d)
of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of
the notification number §.0. 60 (E) dated the 27™ January, 1994, except in respect of things
done or omitted to be done before such supersession, the Central Government hereby directs
that on and from the date of its publication the required construction of new projects or
activities or the expansion or modernization of existing projects or activities listed in the
Schedule to this notification entailing capacity addition with change in process and or
technology shall be undertaken in any part of India only after the prior environmental
clearance from the Central Government or as the case may be, by the State Level Environment
Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this
notification.

11.  Transferability of Environmental Clearance (EC):

A prior environmental clearance granted for a specific project or activity to an applicant
may be transferred during its validity to another legal person entitled to undertake the project or
activity on application by the transferor, or by the transferee with a written *no objection” by the
transferor, to, and by the regulatory authority concerned, on the same terms and conditions under
which the prior environmental clearance was initially granted, and for the same validity period.
No reference to the Expert Appraisal Committee or State Level Expert Appraisal Committee
concerned is necessary in such cases.

12.  Operation of EIA Notification, 1994, till disposal of pending cases:

From the date of final publication of this notification the Environment Impact
Assessment (EIA) notification number 5.0.60 (E) dated 27 January, 1994 is hereby superseded,
except in suppression of the things done or omitted to be done before such suppression to the
extent that in case of all or some types of applications made for prior environmental clearance
and pending on the date of final publication of this notification, the Central Government may
relax any one or all provisions of this notification except the list of the projects or activities
requiring prior environmental clearance in Schedule I, or continue operation of some or all
provisions of the said notification, for a period not exceeding one year from the date of issue of
this notification.

[No. J-11013/56/2004-1A-11 (I)]

(R.CHANDRAMOHAN)
JOINT SECRETARY TO THE GOVERNMENT OF INDIA
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State Environment Impact Assessment Authority, M.P.
(Government of India, Ministry of Environment Forest & Climate Change)

Environmental Planning & Coordination Organization
Paryavaran Parisar, E-5. Arera Colony

Bhopal-4620 16

visit us http://www.mpseiaa.nic.in

Tel:0755-2466970, 2466859
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740 (60)

HEET I, {30 AT 2019

12,

[‘?) After completion of the tender process, State
Government may authorise any other authority like
Madhya Pradesh State Mining Corporation etc. in place
of Collector to issue the letter of intent and take
further action for any particular district or group.
Under such condition in all rules/instructions and
agreement wherever mention of Collector in this
context is made, such authority shall be therein
deemed accepted.

Chapter -VI
Statutory Permissions

Statutory Permissions.- The statutory
permissions/formalities for each sand quarry of the group
may be obtained/completed, as per rule. All the statutory
permissions (e.g. Mining Flan, Environmental Clearance,
Water and Air lCﬂnsﬂnt etc.) required for the operation of the
sand quarry shall be obtained by the successful tenderer.
The successful tenderer may start mining operation only

after ohtajning'the statutory permissions as per rule 14.

Excavation without statutory permission or excavation in -

excess quantity than permitted quantity in statutory
permission, in such condition 100% cost of the excavated
mineral and amount of compensation towards
environmental damage shall be recoverable from the
contractor. The statutory permission are as follows:-
(1) Mining Plan-

(a) The successful tenderer shall submit mining plan

for approval to the Collector within a period of

13



WegyeeT igd, faAid 30 3N 2019 740 (61)

(2)

3)

one month from the date of issuance of letter of
intent. The Mining Plan shall be prepared by the
Recognised Qualified Person (R.Q.P.), authorised
by the Director.

(b) The mining plan shall consist of the location
(latitude-longitude) of the mines, quantity of
mineable sand available in the sand quarry and
other issues, as provided for in Madhya Pradesh
Minor Mineral Rules 1996.

(c) The Collector shall approve the mining plan on
the basis of recommendations of the technically

qualified officer (Post Graduate Degree Holder in_

Geology/Applied Geology) of the department
posted in the district and in case if in any district
technically qualified officer is not posted, in such
case concerned Regional head or Director shall
approve the mining plans.

(d) The mining plan shall be prepared only on the
basis of actual quantity available/estimated and
all the Mining operations shall be carried-out in
accordance with the approved mining plan.

Environmental Clearance- The successful tenderer

after getting approved mining plan, within a maximum

period of 15 days, shall submit application before the
competent authority to obtain Environmental

Clearance in accordance with notification issued by

Ministry of Environment, Forest and Climate Changes.

Water and Air Consent- The successful tenderer after

getting environmental clearance within a maximum

14
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(5)

(6)

period of 7 days, shall submit application before the
competent authority for obtaining the consent under
the Water (Prevention of pollution and control) Act,
1974 and the Air (Prevention of Pollution and Control)
Act 1981.

Permissible Quantity-The mining shall be permitted
upto mineable quantity fixed in mining plan,
environmental clearance, water and air consent
(whichever is less).

The annual contract amount shall not be reduced in
any case if there is reduction in mineable quantity in
approved mining plan, environmental clearance, water
and air Consent.

All the above statuary permissions shall be obtained
within a time limit. The corporation shall supervise for
the permissions being taken for each group by the
group contractor. In case of any delay, carelessness or
lack of interest proceedings for cancellation of letter of

intent may be initiated.

Chapter- VII

Execution of Agreement and Commencement of Mining

Operation

13. Execution of Agreement.-

(1)

The successful tenderer after completing/getting all
the statutory formalities, shall submit, annual action
plan in Form-IV to the Collector for the quarries
included in the group. Successful tenderer shall
submit an undertaking in Form-I to the Collector

15
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Annexure 6
Status of documents (Approved Mining Plan/RP/DSR) of sand mining cases in view of the direction of
Hon’ble National Green (CZ) OA No 19/2021(CZ) dated 25.5.2021
S. Case No MRD/lease sanction order Mine Plan/ RP/ PC Approved SEAC/SEIAA EC/EC transfer Remarks
No DSR Meeting date
1. 7159/2020 Collector Vide letter no Yes /Yes PC-7000 M*/year Yes 441 dt.15.06.20/ EC issued vide letter No | e RP not required in stone mining
1129 dt 19.06.19 (khasra no (khasra no 624 dt.26.06.20 1463 dtd.30.06.20 (PC- | cases
426/2,426/3/426/4 area 426/2,426/3/426/4 area 7000 M*/year (khasra no | e There is no any discrepancy in
1.730 ha) 1.730 ha) 426/2,426/3,426/4  area | MP/ DSR/area/khasra & PC
1.730 ha)
2. 7826/2020 Collector Vide letter no Yes/Yes/PC- 5000 M*/year Yes 462 dt.30.09.20/ EC issued vide letter No | There is no any discrepancy in
2767 dt 18.03.20 (khasrano | (khasra no 85 area 2.0 ha) 643 dt.06.10.20 3983 dtd.22.10.20 ( PC- | MP/RP/DSR/area/khasra & PC
85 area 2.0 ha) 5000 M®year , khasra no
85 ,area 2.0ha)
3. 5246/2016 MRD vide letter no 897 dt. Yes/Yes PC -126750 NRin EC SEIAA Meeting EC  transferred  vide | e DSR not required in EC transfer
11.05.2020 (khasra M3/year (khasra no transfer 615.dt. 08.06.20 letter751 dt.11.06.20 (PC- | case
No,141,145 area 9.80 ha) 141,145 area 9.800) 65061 M°/year , khasra no | e There is no any discrepancy in
141°,145 area 9.80) MP/RP/DSR/area/khasra
e Note:- (PC 126750 M°/year
mention in MP & EC transfer letter
issued in 65061 M>/year (as per
previous EC)
4. 5255/2016 MRD vide letter no 893 dt. Yes/Yes/ PC-110000 NRin EC SEIAA Meeting EC transferred  vide |e DSR not required in EC
11.05.2020 (khasra No,06 M?/year (khasra no 6 area transfer 615 dt.08.06.20 letter779 dt.11.06.20 transfer case
area 6.0 ha) 6 ha) (Pc-110000 MP/year , | e There is no any
khasra no 6 area 6 ha) discrepancy in
MP/RP/DSR/area/khasra
/PC
5. 7111/2020 Collector Vide letter no Yes/Yes/PC- Yes 437 dt.01.06.20/ EC issued vide letter No | There is no any discrepancy in
2837 dt 29.04.20 (khasra no 19800M°/year(khasra no 619 dt.12.06.20 948 dtd.18.06.20 PC- | MP/RP/DSR/area/khasra & PC

288 area 1.320 ha)

288 area 1.320 ha)

19800M°/year(khasra no
288 area 1.320 ha)

Note: PP has submitted approved
mine plan vide letter 23.09.20 and
requested to change the
configuration of the mining
projects
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SEIAA 664 meeting dt.05.03.21
SEIAA vide letter no 7656 dt.
25.03.2021 sent to PP regarding
apply in Form-4

6. 7075/2020 Collector Vide letter no Yes/Yes/PC-35000 Yes 440 dt.06.06.20/ EC issued vide letter No | There is no any discrepancy in
2759 dt.18.03.20 (khasra M?/year (khasra no 92 area 619 dt. 12.06.20 1015 dtd.18.06.20(Pc- | MP/RP/DSR/area/khasra (PC-
no.92 area 3.50 ha 3.50 ha) 31000 M?*/year khasra 92 | 35000 M®year mention in MP , As
area 3.50 ha per recommendation SEAC, EC
issued 31000 M*/year
7. 7080/2020 Collector Vide letter no Yes/Yes/Pc- 58575 M® Yes 440 dt.06.06.20/ EC issued vide letter No | There is no any discrepancy in
2838 dt 29.04.20 (172/1 area /year (khasra no. 172/1 619 dt.12.06.20 1011dtd.18.06.20  (PC- | MP/RP/DSR/area/khasra & PC
3.905 ha) area 3.905) 58575 M® /year (khasra
no. 172/1 asrea 3.905)
8. 7081/2020 Collector Vide letter no Yes/yes/PC-35000 M® Yes 440 dt.06.06.20/ EC issued vide letter No | There is no any discrepancy in
2758 dt 18.03.20 (khasra no /year (khasra no 92 area 619.12.06.20 1007dtd.18.06.20  (PC- | MP/RP/DSR/area/khasra
92 area 3.50 ha) 3.50 ha) 35000 M® /year (khasra no
92 area 3.50 ha)
9. 7822/2020 Collector Vide letter no Yes/Yes/PC-23200 M? Yes 462 dt.30.09.20/ EC issued vide letter No | There is no any discrepancy in
2752 dt 18.03.20 (khasrano | /year (khasra no 180 area 643 dt.06.10.20 3989 dtd.18.06.20 (PC- | MP/RP/DSR/area/khasra & PC
180 area 3.50 ha) 3.50 ha) 23200 M®/year (khasra no
180 area 3.50 ha)
10. 7842/2020 Vide letter no 2769 dt Yes/Yes/Pc-5000 M? /year Yes 464 dt.03.10.20/ EC issued vide letter No | There is no any discrepancy in

18.03.20 (khasra no 114 area
2.0 ha)

(khasra no 114 area 2.0 ha)

644 dt.07.10.20

4172 dtd.23.10.20 (Pc-
5000 M®year khasra 114
area 2.0 ha

MP/RP/DSR/area/khasra & PC




Status of sand mining cases (10 nos) of District - Chhindwara

S. No. Case No Dispatch SEIAA SEIAA/SEAC Current Status
Meeting
1. 7159/2020 Prior Environment Clearance for Stone Quarry in an area of 04-06-20 441 dt.15.06.20/ EC issued vide letter no. 1463-
1.730 ha. (7000 cum per annum) (Khasra No. 426/2-3-4), Village - 624 dt.26.06.20 64/SEIAA/20 dated 30-06-20.
Wadegaon, Tehsil - Pandhurna, Dist. Chhindwara (MP) by M/s
Shivdarshan Construction, R/o Tar Bazar, Shastriward, Pandhurna,
Dist. Chhindwara
2. 7826/2020 Prior Environment Clearance for Sand Quarry in an area of 26-09-20 462 dt.30.09.20/ EC issued vide letter no. 3983-
2.0 ha. (5000 cum per annum) (Khasra No. 85), Village - Chaumau, 643 dt.06.10.20 84/SEIAA/20 dated 22-10-20.
Tehsil - Junnardeo, Dist. Chindwara (MP) by hri Shishir Khandar,
Samashish Bhavan, 18, Malik Complex, Tenament Hotel, Airport
Center Plient, Somalwada, Wardha Road, Dist. Nagpur, Mah. 440025,
3. 5246/2016 Prior Environment Clearance for Sand Deposit in an area of 17-06-16 353 SEIAA meeting EC issued vide letter no. 2967-
9.800 ha. (126750 cum/year) at at khasra no 141,145 at Village-Rohna, dated 22-07-16. 68/SEIAA/16  dated 03-08-16.
Tehsil - Sounsar, Dist. Chhindwara (MP) by M/s Sainik Foods Pvt. 615. SEIAA Meeting
Ltd, Shri Narayan Prasad Pandey, H.No. 1199, D/13, 3rd Floor, dt. 08.06.20 EC transfer vide letter no. 751-
Stateno 13, Govindpuri, Kalkaji, New Delhi - 110019 52/SEIAA/20 dated 11-06-20. To Shri
Shishir Khandar, Samashish Bhavan, 18,
Malik Complex, Tenament Hotel, Airport
Center Plient, Somalwada, Wardha Road,
Dist. Nagpur, Mah.
4, 5255/2016 Prior Environment Clearance for Sand Deposit in an area of 20-06-16 386 SEIAA meeting | EC issued vide letter no. 4749-
6.00 ha. (110000 cum/year) at khasra No 06 at Village-Rajhari dated 16-11-16. 50/SEIAA/16 dated 13-12-16.
Borgaon, Tehsil - Sounsar, Dist. Chhindwara (MP) by M/s SEIAA Meeting EC transfer vide letter no. 779-
S.R.Traders, Shri Atul Goldal, 12, Metro Plaza, Bitthal Market, 615 dt.08.06.20 80/SEIAA/20 dated 11-06-20 to Shri
Bhopal, MP - 464001 Shishir Khandar, Samashish Bhavan, 18,
Malik Complex, Tenament Hotel, Airport
Center Plient, Somalwada, Wardha Road,
Dist. Nagpur, Mah. 440025, .
5. 7111/2020 Prior Environment Clearance for Sand Quarry in an area of 29-05-20 437 dt.01.06.20/ EC issued vide letter no. 948-
1.320 ha. (19800 cum per annum) (Khasra No. 288), Village - Badosa, 619 dt.12.06.20 49/SEIAA/20 dated 18-06-20. PP has

Tehsil - Bichua, Dist. Chindwara (MP) by Shri Shishir Khandar,
Samashish Bhavan, 18, Malik Complex, Tenament Hotel, Airport
Center Plient, Somalwada, Wardha Road, Dist. Nagpur, Mah. 440025,

SEIAA 664 meeting
dated 05-03-21.

requested to change in configuration of the
mining project. As per decision of 664
SEIAA meeting dated 05-03-21. Vide
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http://mpseiaa.nic.in/pdfs/EC_7159.pdf
http://mpseiaa.nic.in/pdfs/EC_7159.pdf
http://mpseiaa.nic.in/pdfs/EC_7826.pdf
http://mpseiaa.nic.in/pdfs/EC_7826.pdf
http://mpseiaa.nic.in/pdfs/EC_5246.pdf
http://mpseiaa.nic.in/pdfs/EC_5246.pdf
http://mpseiaa.nic.in/pdfs/ECTS_5246.pdf
http://mpseiaa.nic.in/pdfs/ECTS_5246.pdf
http://mpseiaa.nic.in/pdfs/EC_5255_16.pdf
http://mpseiaa.nic.in/pdfs/EC_5255_16.pdf
http://mpseiaa.nic.in/pdfs/ECTS_5255.pdf
http://mpseiaa.nic.in/pdfs/EC_7111.pdf
http://mpseiaa.nic.in/pdfs/EC_7111.pdf

Letter no. 7656/SEIAA/21 dated 25-03-21

sent to PP.

7075/2020 Prior Environment Clearance for Sand Quarry in an area of
3.50 ha. (35000 cum per annum) (Khasra No. 92), Village - Mehndi,
Tehsil - Sausar, Dist. Chindwara (MP) by Shri Shishir Khandar,
Samashish Bhavan, 18, Malik Complex, Tenament Hotel, Airport
Center Plient, Somalwada, Wardha Road, Dist. Nagpur, Mah. 440025

23-05-20

440 dt.06.06.20/
619 dt. 12.06.20

EC issued vide letter
16/SEIAA/20 dated 18-06-20.

no.

1015-

7080/2020 Prior Environment Clearance for Sand Quarry in an area of
3.905 ha. (58575 cum per annum) (Khasra No. 172/1), Village -
Bichua Baggu, Tehsil - Sausar, Dist. Chindwara (MP) [153707 by hri
Shishir Khandar, Samashish Bhavan, 18, Malik Complex, Tenament
Hotel, Airport Center Plient, Somalwada, Wardha Road, Dist. Nagpur,
Mah. 440025,

23-05-20

440 dt.06.06.20/
619 dt.12.06.20

EC issued vide letter
12/SEIAA/20 dated 18-06-20.

no.

1011-

7081/2020 Prior Environment Clearance for Sand Quarry in an area of
3.50 ha. (35000 cum per annum) (Khasra No. 92), Village - Mehndi,
Tehsil - Sausar, Dist. Chindwara (MP) [153384] by Shri Shishir
Khandar, Samashish Bhavan, 18, Malik Complex, Tenament Hotel,
Airport Center Plient, Somalwada, Wardha Road, Dist. Nagpur, Mah.
440025,

23-05-20

440 dt.06.06.20/
619.12.06.20

EC issued vide letter
08/SEIAA/20 dated 18-06-20.

no.

1007-

7822/2020 Prior Environment Clearance for Sand Quarry in an area of
3.50 ha. (23100 cum per annum) (Khasra No. 180), Village - Pareghat-
01, Tehsil - Sausar, Dist. Chindwara (MP) [174256 by Shri Shishir
Khandar, Samashish Bhavan, 18, Malik Complex, Tenament Hotel,
Airport Center Plient, Somalwada, Wardha Road, Dist. Nagpur, Mah

26-09-20

462 dt.30.09.20/
643 dt.06.10.20

EC issued vide letter
90/SEIAA/20 dated 22-10-20.

3989-

10.

7842/2020 Prior Environment Clearance for Sand Quarry in an area of
2.0 ha. (5000 cum per annum) (Khasra No. 114), Village - Rampur,
Tehsil - Junnardeo, Dist. Chindwara (MP) [174277] by Shri Shishir
Khandar, Samashish Bhavan, 18, Malik Complex, Tenament Hotel,
Airport Center Plient, Somalwada, Wardha Road, Dist. Nagpur, Mah.
440025

28-09-20

464 dt.03.10.20/
644 dt.07.10.20

EC issued vide letter
73/SEIAA/20 dated 23-10-20.

no.

4172-
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